_ THE NAT!ON&L GREEN TRIBUNAL: SOUTHERN BE%CH A
ORIGINAL APPLICATION NO: 156 OF 2023 :

(Application under Sections 14, 15 r/w, 18 of the National Grem_
Tribunal Act, 2010)

~ IN THE MATTER OF:
EEENNAOANCGARAJU S 220200 Ll APPLICANT
VERSUS
THE PRINCIPAL SECRETARY, WATER RESOURCES (Irrigation)
DEPARTMENT, GOVERNMENT OF ANDHRA PRADESH& ORS.  ...... RESPONDENTS

OBJECTIONS FILED BY THE APPLICANT TO THE REPORTS OF THE RESPONDENTS-
4 TO 6.

Subject: Objections to the reports of the Respondents-4 to 6 as submitted before this
Hon’ble Tribunal-the Irrigation Canals are still contaminating as well as Environment
as taken steps by the Respondents-5 & 6 are mere an eyewash.

*kkkk

Respectfully Sheweth,
I being Applicant humbly submit as under:

I. Objections to the Status report; dated; 21.09.2024 of the A.P.Pollution Control
Board (Respondents-4) as submitted before this Hon’ble Tribunal:

: 1) The A.P. Pollution Control Board, Who is 4t Respondent herein admitted all the
“allegations mentioned in O.A. by the Applicant, but misleadingly recommended
some remedial measures mentioned in 6% Para-II that the existing

harge pipelines shall be routed to septic tanks as a preventive m
umb&y submit that there is no sewage dxschangm
3 Vﬂi@ﬁ, hence the ematmg sewagc '




O]
AnyScanner




O]
AnyScanner




O]
AnyScanner




2)

3)

4)

that construction of Drainage or not is his problen

W.G.District, A.P., who is 6t Respondent herein admitted aﬂ tbe |
mentioned in O.A. except 31 & 4th paras of, which is contrary to the
of the 4t & 5™ Respondents and misleadingly the facts. ‘ _‘
I humbly submit that this 6% Respondent mentioned in 8t of his report
impleméntation of the Government Schemes like Individual sanitary Latr
program under Swacha Bharath Scheme and held Grama Sabha, Beating
tom tom for sanitation,etc are his primary duty as Panchayat Secretaty ami
prepared Blue plan for construction of Drainage is mere an eyewash.

I humbly submit that this 6% Respondent mentioned in 9t & 10th Parasa of _‘
his report that this 6t Respondent is not competent authority to identify and
veracity of pollution with regard to pollution of canals through Fish/Prawn ;
tanks, I humbly further submit that rest of the Respondents are compete;e;nt.,f’
and liable for the said pollution.
I humbly submit that this 6% Respondent mentioned in 12t Para of :
report that this 6th Respondent has been making endless effort to prevent tfw
pollution is not correct, even after filing of this O.A.could not

necessary steps to prevent the pollution and did not lmplemﬁnt

remedlal measures suggested by the 4th Respondent and did xm'

the Orders of the Sub-Collector, Narasapuram, W. Gﬁistﬁ

this negligence towards the said pollution. I humbly fu;

water resources by used as drainage
nt negligently acted
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